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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACI( BENCH, CUTTACK 

O.A./T.A./R.A.No 	 ...1 99 

.................... ................ ppIicant ( s 
Versus 

. •"."" ..........................................................Respondent s) 
Office note as to 

Sr. No 	Date 	 0 r d e r s 	 action (if any 
taken on order 

t i 	c 

Th€ 	iric.r1i ipplicztion is 

disposed of 	t the admission stage 

with 	direct icri that the Chief 

ngineer Central Command) (ii.c, ..) 
Lucknow, shall dispoe 	f the L 
0:2pl(Vije Annexure-2- to the 

,A~ lix 
igir.ii 	ppliction) within 45 

days from to-day. 11 

I- 1nd over a copy 	f the order 

t 	the 1icnr 	s couriei. 

7' 

1tiit 	consent 	iL 

i&rncd counsel fr the 	xt±tiofler, tie 

ccquest of 	hri Ashok 1,1ontYs1earne4 

enjor 	tanojng Counsel in 

in the 	following terms is alled. Th4 
request is that a further time Jf tar4 

months from tOday to disose of the .fdr 
oa1 	nd also for a mOdifiCQt ion of 

the order to 	llow the 	omnder, 	ork 

-ngineer, Cd, 	iahchi, who is the 

pelite authority to disoose of the 

acpeal within te a foresaid pe riod :f H 
:iuoe mnh 	iron tO—d 	LtLhe 



Serial 	 } 	
Office n)te as 

No of 	Date of 	 Order with Signature 	 action (if any) 
Order 	Order 	 . 	 taken on oder 

\ 

...2 114.3e consent of tre counsel for the 1plicn 

the 	rlier, order stnds modified s 

dbovC. i..236/96 is cccordincj ii 

disDosed of. 
.L.V.) 
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